ALLAHABAD this the 24% day of Octebex, 2008.

g 8.K. Nirala, a/a 55 years, /o Late Jelai Raim, R/o 130/571, Btkw
Azad Nagar, Kanpur, employed as Civilian Motor Driver in Ordnace .
Equipment Factory. Kanpur Nagar.

. Applicant.
VERSUS
. Union of India through the Secretary, Ministry of Defence,
Department of Defence Production and supplies New Delhi- 11,

2. The Addl, Director Genaral, Ord. Fys. Ordnance Equipment
Factories Group H.Qrs, Ayudh Upaskar Bhawan, G.T. Road., :
Kanpur Nagar. o

3. General Manager, Ordnance Equipment Factory, Kanpur. |
v onr--Respondents | -‘l
> Advocate for the applicant: Sri R. K. S8hukla
Advocate for the Respondents : 8ri R.K. Tiwari
) ORDER i
The applicant, through this O.A has prayed for guashing the ?"'
punishment order dated 30.12.2004 (Annexure A.1 of O.A) and the = 2
Appellate Order dated 10.06.2005 [Annexure A-II of O.A) coupled with il

prayer for a direction in the nature of mandamus directing the
respondents to refund back the total amount of Rs. 1808/- recovered
from the petitioner’s pay and allowance together with ihterest .

2. thghﬂdlmdmmmmeMMME
~ that the order dated 10.06.2005 passed by the Appel tharity i *
im -utbg mmmmmmm | 1




k. W am copy of this order dmm __: lete

'Nmmiﬂmq and addiﬂnnnl:reprummﬁm,F

within two weeks from today before the concerned Appellate 2 :"“ |

and the said authoerity shall consider and decide the same M

reasoned and speaking order meeting all the contentions raised ‘hy th '

3 applicant in his appeal dated 23.03.2005 as well as in &dwﬂ
representation, within a period of three months on receipt of certified .
copy of the order, as contemplated above, in accordance with law and
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relevant rules on the subject (as referred above] and communicate the i
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decision by registered post to the applicant. _:'l.

] With the aforesaid directions, the O.A is disposed of finally with no
e — 3

order as to costs,

Be noted that I have not passed any order on merits of the case.
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MEMBER- J.



